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PETI TI ONER
OM PRAKASH GARG

Vs.

RESPONDENT:
STATE OF PUNJAB & ORS

DATE OF JUDGVENT: 07/ 10/ 1996

BENCH
K. RAMASVWAMY, G B. PATTANAI K

ACT:
HEADNOTE:
JUDGVENT:
ORDER
This special ' |eave petition has been filed against the

order of the High Court of Punjab & Haryana nmade on
29.5.1996 in C.M No.933/96 in LPA No. 60/ 96.

Admittedly, the petitioner had clai med rei nbursenent of
nedi cal expenses spent_ in-private hospital  for heart
di sease. Utimately, the anmobunt came to be  disbursed on
August 28, 1991 but there was delay in Paynment thereof. The
petitioner filed the wit petition. The Hi gh Court in LPA
directed paynent of the amount but disallowed interest at
12% as claimed by the petitioner. He filed a review petition
and the sanme cane to be dismssed. Thus this special |eave
petition.

It is contended by the learned counsel for the
petitioner that in several cases, the Division Bench had
directed paynment of interest, but in _this case, they have
departed from the above principle. Wen a special leave
petition was filed by the State, this Court had dism ssed
the sanme in limne. Therefore, the petitioner is entitled to
the paynment of interest.

W do not find any force in the contention. It is true
that but for the benefit of reinbursenent of the anount
granted by the CGovernnment, the petitioner has no right to
claimrei nbursenent. The question is: Wether on account of
delay in reinbursing the anount incurred towards nedica
expenses, the State should be |liable to pay al so interest on
the delayed payment? W are of the view that it is
i nexpedi ent and not proper to direct the State to pay
interest for delay in paynment of the reinbursenment anount.
It requires verification of the anmunts spent by the
petitioner and simlar person. H s right only is to get
rei mbursement and it does not follow that for the delay in
the paynment of nedical reinbursement, he should also be
entitled to interest thereon. The order passed by this Court
on an earlier occasion was to the effect of dism ssing the
special leave petitionIn Ilimne. Therefore it does not
furnish any for fol |l owi ng t he sane. Under t hese
circunstances, we do not think that it would be proper to
direct paynent of interest on the del ayed rei nmbursenent of
the medi cal expenses incurred by a Governnment servant.
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The special |eave petition is accordingly dism ssed.




